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Shri C. M. Poonacha: [ do not have
any information.

Shri A. P. Sharma: This is a very
important point that I have raised.

Mr. Speaker :
importance.

Shri A. P. Sharma: Will this informa-
tion be made available?

Mr. Speaker: If the Minister says that

he has not got the information at this
moment, what should I do?

Shri A. P. Sharma: Will it be made
available later on? Let the Minister say.
He wants to say something.

Mr. Speaker: 1 have asked the ques-
tion. He has answered it.

Shri A. P. Sharma: [ wanted to say
that the strike is not legal.

Mr. Speaker: This insistence of Mem-
bers 1 cannot understand. The Minister
says he has not got the information.

Shri M. L. Dwivedi: He can lay it
on the Table of the House.

I am not disputing its

I cannot compel him to
information. What

Mr. Speaker:
comc out with that
should I do?

Shri A. P. Sharma: 1 have raised a
legal point. No strike can be valid unless
and until the view of at least 75 per cent
of the workers are in favour of the strike.
Therefore, I have made this point. T
wanted to know whether this union has
obtained the views of the workers before
giving the strike notice. That is a very
important point. If the information is not
available with the  Minister, let the in-
formation be madc available later.

Mr. Speaker:

Shri Ranga: In view of the fact that
the Minister has said that this question
has been pending for the past five months,
may be more, because in December they
had their talks with the conciliation offl-
cer, may I know if when the conciliation
officer was carrying on his proceedings or
his talks there was only one union which
he had to deal with so far as labour was
coneerncd and thereafter two more have

Order, order.
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come into ,xisxcnce and Government is
waiting 66 see which one of this new
unions which had been helped by some-
body or the other to come into existence
should be recognised  apart  from tnhe
original one?

Shri C. M. Poonacha :
information that 1 have. we have three
registered unions. As to which came into
existence first, and which next, 1 do not
have any information. 1 will try 1o col-
lect this information and place it before
he House.

Some Hon. Members rose—

Mr. Speaker: There are three short
notice questions which 1 had admitted.
That was a mistake.  Fifteen minutes
have been taken by this one.

Sbrl Sarendranath Dwivedy: There are
several others who want to put supple-
mentary questions.

Explosion of Mines in Border Areas of

Punjab

As tar as the

+

S.N.Q. 36. Shri R. Barua:
Shri Gulshan:
Shri Onkar Lal Berwa:
Shri Kishen Pattnaysk:
Shrimati Basaut Kenwari:
Shri Madhu Limaye:
Shri Hukam Chand Kachhavaiya:
Dr. Ram Manohar Lohia:
Shri Maurya:
Shri Bagri:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri D. C. Sharma:

Will the Minister of Defence be pleased
to state:

(a) whether a number of civilians have
been killed as a result of explosion of minc.
laid by Pakistanis in the border arca- ot

*Punjab since the withdrawal of Pakistani

troops from thosc arcas;

(b) if so, the total aumber of civilians
as well as military personnel thus killed:

(¢) whether all the mines laid by the
Pakistani forces in those areas have since
been cleared; and
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(d) whether Government has taken up
this matter with the Government of
Pakistan ?

‘The Minister of Defence (Shri Y. B.
Chavanj: (1) and (d). Government are
awarc of some recent deaths as a result of
cxplosions of mines near Amritsar horder.
Since withdrawal of forces. three persons
have died due to explosions of mines near
Amritsar.

(¢) All mines have since been cleared.

(d) No, Sir.

Shri R. Barua: May 1 know whether
these mines were laid after the ccase-fire
and at the time of discussion of the with-
drawal this matter was taken up?

Shri Y. B. Chavan: No mines  were
laid after the ccase-fire but this mateer ol
laying of the mines was discussed befor:
the agreement for the actual withdrawal
started. Pakistani forces certainly had
removed some of the mines but till the last
minute they could not remove some und
about these they had given full informa-
tinn nnd sketches of these mines also.  We
find that even besides the sketches they
gave uy. a few more mines were found ul-
timately. There is no case of anv fresh
laying of the mines.

oY weww: F0Ag T ARG E
rvaeft e & N T IWwE 9,
o fafad & ma? R forT aOF wE-
& g€, IAF FIW A T oNT A
Hrradt @ # &fe g e
ot & Izt a7 @Y s fad oy o
@ e & gEcaEr 4% www
s quFw g AR ? &
T QT A mEd qeA § @
forary o qwT 32

Shrl Y. B. Chavam: We had taken all
precautions about warning the people con
cerned. As u matter of fact for a few
weeks we did not allow anybody to go and
teside in those arcas. But sometimes some

people make mistakes and suffer conse-
quences ‘as a result of that.

o yeww: o g ¥ 9w
fo7-vurs weft . were weawrw faw
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fasat & w27 & 5 70 wIEHY wFH &W-
FTI A § WL 1Y, TG fAfAeey aga
7 i gavar &, faad g1 3

Shri Y. B. Chavan:
like to clarify that point. 1 know that
figure of 70 is being mentioned. This num-
ber of 70 odd rcally speaking refers to the
number of persons who were injured or
hilled since May, 196S. Because, as yeu
know. as the House is aware, after may.
we had our own forces advanced around
the border: sometimes, mines were laid
there also. The present question refers (o
the mines cxplosions. and it really involves
the events after the withdrawal of the
Pakistani forces. That is the point.

I would ceriainly

ot me fomd ;w7 wET WA A
T fFggad ¥ A 25w A%
wafs &XF arfew 7ArE wf afaore
Fat g m oAy qw g oA @
e ¥ K omT AT g f5 @
AEETY FT AT W@ E 7w GAW
wyT Ay W qfEena wgAr 2 ?
AT 9w &7 (@) W aE 2 f wrfe,
wwwTr wfe zAt §, o4 owg A
%Y & f¥ 25 BTq0 F 0% AIg Y Wiuw
[0 FY qeg o faewret F wreor g &y
& wgm g f5 qU wiwwn, T,
EE wifs & ak § g wgr wfs-
e A ok oY, T A, Jey
T A g 8T )

TN KR © TF AT A A
of@r oT% qE w1 9T | qwEdW

ot Wy fawd : @79 @17 v @ N
A o A wfaes wray
0 ¥ WO

Sbri Y. B. Chavan: [ will give the in-
formation that is available with me. Bec-
fore the withdrawal. in Amritsar area,
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there were 20 deaths owing to mines and
25 injured. After withdrawal, in the
Ferozepur arca, deaths werc two; injured
6. In the Amritsar area therc were three
deaths; two injured. In the Gurdaspur
arca, there was one injured. So, us 2 mat-
ter of fact, before withdrawal and after
withdrawal, the total is asx follows:
Punjab:

oY v fawd : TTaEaT F A W
o wfgr

Shri Y. B. Chavan: About Rajasthan, )
have no information.  Ferozepur: two
deaths; Amritsar 23 deaths; all combined -
before withdrawal and after withdrawal, in
the case of injured, Ferozepur. 6, Amrit-
sar, 27 and Gurdaspur, one.

o TH At Wfgan - 54l ARG
A qifeca & F@ &1 fas fwar o
®OIT A9 K oogt Hgt qgA A7
faewes @Y ¥ qa e g  ?
W TG A Al U AEE AR
qatfas st weisiim T & awe-
& £ afudt a7 foe & garfaw
R A EE R
x?

Shri Y. B. Chavas: 1| gave all the in-
formation that is available with me. They
gave sketches of a pumber of mines in the
area from where they had withdrawn. But
as | mentioned, some, or rather, two mines
were discovered even after withdrawal, and
whose sketches were not given; it may be
possibly by mistake; I cannot say, I cannot
interpret any motive for that.

o W aivge wfgn : & w7
franT v g f& garw faegpw a8
qr | §F TR § It 97 g W
w1 gt 9T gi Wk faewew ¥
afe Y 2 e e A A X
o ¥ ?

oW s - S« ot fE
wgt w7 AT § | AfwT NG KA ¥
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g Wt & wrgw Frest ot i
=

o TR AAgT Wfgm s T
¥ g€ i arfwear ¥ Yt 2

oW #AT A JTIEHT HATE 91
IAHT AT AY AT WA F | qHIT O
LICEEAC I 1 - S

o I AAYT Mg gAY
&

Shri Y. B. Chavan:
question. 1 will try to meet the point as
much as I have got information with me.
These deaths were not connected with tl.c
mines which were found and which were
not mentioned by Pakistan.

I will answer that

I will  answer, if  the hon.
Member  listens to me for a minute. As
1 have said, even about this information

and about the skectches that we had. we
had informed the people and warned them
ubout these places. But sometimes, people
make | i they mpt, or
they are tempted to go in and then this
kind of action does take place.

o af  gER A 7 g
wror fae pg gé wAdt Ard
aredt e ¥ &Y oraT & wras fir
g ? ga S § 937 @1 fF agh agr
g7 § Ay agt s Y Ay ¥ 7 4wl
aft wan ?

Shrt Y. B. Chavan: This is exactly what
1 said. People were warned about the
location. But then sometimes people are
tempted to go into those areas, because of
agricultural  operations, etc. Sometimes,
they are tempted to go and collect brass,
etc.

Shri Hem Barsa: Pakistan has violated
the Tashkent declaration with impunity and
she has left behind here even mines in the
areas of occupied Punjab fram where she
had o withdraw under, thc Tashkent de-
clasation. Here, on 8 previous occasion,
the Prime Minister told us that Soviet
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Russia had decided to send an emissary 10
Pakistan to bring to the notice of the Pakis-
tan authorities the violation of the Tash-
kent agreement, which the Sovict Union
could not do because of Pakistan's objec-
tion. In that connection, may 1 know
what steps the Government have taken to
normalise the situation and to see that the
Tashkent declaration is not violated by
Pakistan, through the good offices of Sovict
Russia?

Mr. Speaker: That qﬁes(ion is too wide
for a short notice question.

Shri Hem Barua: It
Sir.

is very specific,

Mr. Speaker: The whole Tashkent agrce-
ment cannot be brought in. The question
is about the mines that have been placed.
‘The question about thc Tashkent agree-
ment is to be answered by another Minis-
try.

Shri Hem Barua: After the withdrawal,
they have left behind these mincs.

Mr. Speaker: The
wered that point.

Minister has ans-

Shri Hem Barua: My objection is, 1
do not think, as the Minister thinks, that
they have lcft behind these mines through

mistake. 1 think it is a deliberate action
on the part of Pakistan.

Mr. Speaker: May be. But all that
does not arise here.

Shri Hem Barua: Therefore, 1 want ‘o
know whether the Government have

brought this thing to the notice of the
Soviet Union.

Mr. Speaker:  Order, order.

Shri D. C. Sharma:
know from the hon. Minister one thing.
He said that the people were warned
against these mines. May 1 know if they
were warned against these mines. of Whli‘i’!
Pakistan had given notice, or against those
mines which had been  discavered after
Pakistan hud left and. if so. if thev had
given notice and they knew fully well that
these mines were dangerous for the public,
why did they not cordon off that area so

T would liks fo
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that the people could not for any rcason
cnter that area?

Shri Y. B. Chavan: For weeks this area
was cordoned off. The information about
the mines which were located there was
conveyed to us by Pakistan. We had warn-
ed the people about these mines, but un-
fortunately, the accidents took place in the
case of some of these mines. In regard
to some of them, two mines, of which we
had no notice from Pakistan, there, no in-
cident took place. The army officers in
their own operations discovered them.

ot wy fowd : w7 UF FEedr
F YW & AN T F A Aaw
g faamt § 1 & qer 91 fF R
AW 4 A I TH] F HAATT W A
Y i agi gerar 7 A€o o wwi F
T & IO § A AT T wgv
¢ fr 3w ufear 1 I wrEq wn
frar o1 wawE SwET # oS AE W@
Y 39 q9T F TN g E ||y oA
@ 7 mE A1 S9e g w g
t

Shri Hari Vishou Kamath: May | sub-
mit. Sir, that short notice questions tend to
now-a-days most
Ministers have developed the bad habit of
not even intimating to the House about
them. Though two or three days’ notice
is given to them. they do not let us know
whcether they accept or whether they refuse
to accept the short notice guestions.  Nor-
mally, they are piven two or three days
notice, and we are informed in time. But
now-a-days, for days en e¢nd we are not
informed.

Mr. Speaker: 1 shall sec to it

Shri Hari Vishnu Kumath: It is becom-
ing worser and worser: it is becoming cur-
ioser and curioser. What is the  Govern-
ment coming to?

ot wy fomd : gd Wit @ 7w
TF ATy T famAr &1 W WY wow-
T gv 3 ¥ ofgm o o fm A



17013 Qral Answers

wara ¢ fawar 1 & aowy W faa
T E )

forr @ wE fReTAe @i
+
S.N.Q. 37. &t YFEAA WT WAT:
sl TRgETa feeg
" ot ST qrres
st feaw qEwme
ot 7y fewad

w7 fren Gelt qg A @ FO
w4

(%) #m ag == & fr Ay grow
& zheaq ma o sERAWTE AT
F RF A 0% My-grE A 4% §AY
“#few" *1 wraafa qar gzt & faxr
fgwdy % formr gum STEAT 9@ T ¥ T
A faar a1 fo ag swon # foar
g arfeg;

(@) war gwrew 1 ag AT
gfaum & wAEw §; W

(1) w1 353 we-e@ & sfa
a FU4 % fa7 aTere 4T wwW
JerEr 7

The Minister of Education (Shri M. C.
Chagla): (a) The certificate of atten-
dance for payment of scholarship and ap-
plication for leave submitted by Shri Ved
Pratap Vedic have not been returned to
him by the Director, but have been passed
on to the Registrar whom Shri Vedic has
been asked to see. Shri Vedic has not
seen the  Registrar although a written com-
munication has been sent to him in this
connection.  Farlier,  Shri Vedic had
been advised by the Director that in ac-
cordance with the normal practice in the
School. he may fill up the forms in Eng-
lish and get them endorsed by the Head ot
the Department.

(b) Does not arise.

(c) Does not arise.
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ot e wrowrER c Hoag
mmvzmgftwqg [T wew T
2 fr 29 whs @ §FT 7 7S A% 3@
mu s afaw F 57 wh & fAeve
¥ a1 a1 faee &1 adAE &1 Wi
IAFT qg ANATT T&HIT TG KT T )
1 JAlE & AT & ag g
I IR ¥ wiad faod & wgr
wr f gt fgdY # fom gom wmaea
9@ @FT GHr WK 99 q@1 xATf
fae s
Shri ML (.. Chagla: The certificates hus
got 1o be. : -un ei-signed by the Heud of the
Department.  \Whea o Shri Vaidik weat to
the Dijrector’s Office, he was advised to

80 to the Head of the Department and get
both the attendance certificate and the

leave application endorsed by the  Head
of the Department for further .ction,
after writing then out in English. Instead

of acting on this advice, Shri Vaidik chose
to address a letter to the Director
in Hindi, enclosing the certificate of at-
tendance and the leave application written
in Hindi without any endorsement from
the Head of the Department. The Direc-
tor passed on these documents 1o the Re-
gistrar and simultaneously Shri Vaidik was
asked by the Director oflice to see the Re-
gistrar. Although the Registrar asked Shri
Vaidik to see him, Shri Vaidik did not
choose 1o sec him.

st WrTaw W W o J9T g
g a1 fx fomm q fama & fan
wafag w71 mar fe 39w fa &
AT 9A ATy Fv faar @, ar fw
TFET 7 fad aw 727 & fay amar
a1 f& wrazy wx fr= & fomr gom 2
TR WA H frm 3T qrmr ) & fad
g ATAAT qTEAT F |

Shri M. C. Chagla: First he was asked
to submit his application in Erglish, be-
cause under the rules of tHis School, the
application has to be in English. But when
he insisted that his application in Hindi






